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HIGH COURT FOR THE STNTC OT TCIANGANAI
AT HYDERABAD I

(Special'Original Jurisdiction)
i,l'jll

SATURDAY, THE TWENTY'FIRST DAY OF SEPTEMBER
TWO THOUSAND AND.TWENJY FOU,R . .

irirrrri ', Lrl'l,:lri
PRESENT

THE HONOURABLE THE CHIEF JUSTTCE ALOK ARAEHE
AND

THE HONOURABLE SRI.JUSTICE J SREENIVAS. RAO.

wRrr PETlirolil ilo: z6
ll

227 0F 2024

[ 3418 ]
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i -;trl, t,il ir rli :il!
Between: 

rri,. :.,, t r r r :1 i- i .r r'.

l.JanaqamaVaishnavi,D/oJanagamaShankarBabu,Agedabout20years'
Occ Student, Res 6-3-291 ,Durgammaliadda , Dist Karimnaggr,.T G' . ^

Z. UiOeena Fdtima, D/o late tvlobeen'Ahmed Quraishi, Aggd 9bot4 18 years,
- OcCStrOent, Res H.No. 16-9-681114' old Malakpet,Hyderabad, T- G'
3.GovadaKarthikChand,S/oGovada'Jayaram,AgedaboutlSyears,Occ- 

StrOent. Res H.No. 8-3-167tK1118 G2 Sreie Devi Residency, Jaiswal Hospital,
Kalyan nagar, WC HYderabad.T.G.

iiruo' I "'PETlrloNERS

1. The State of Telangana, represented by,its Principal secretary, Medical and

Health Family WelfZre Department, -Secretariat Buildings, Hyderabad
z. kitoii Nararayana Rao Uriiversity of Health Sciences, represented by its

Registrar' warangal 
...RES'.NDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of writ of mandamus declaring the action of the respondents particularly the

2nd respondent in not considering the petitioners request for online registration for

admission into MBBS/BDS course under Management Quota "C" (NRl) Category

in next phase of counseling for the academic year 2024-25 as illegal, arbitrary,

unconstitutional and consequently direct the respondent is to consider and permit

the petitioners to upload online application for admission into MBBS/BDS course

under Management Quota "C" (NRl) category for the academic year 2O24-25 in

next phase of counseling.
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lA NO: 1 OF 2024

Petition under Section 15'1 CPC praying that in the r) TCurnstirnces stated in

the affidavit filed in sr- pport of the petition, the High Court nr;:y b: pleased to direct

the 2nd respondent tc consider the petitioners request for crrline re1;istration under

Management Quota 'C'(NRl) Category for admission intc lVBllS/3DS course in

the next phase of cotrnseling for the academic year 2024-.25, p -'nding disposal of

writ petition.

Counsel for the Petit oner: SRI ABDUL KABEER
Counsel for the ResS ondent No.1: SRI R.NAGARJUNA REDD\', AGP FOR

MEDICAL HEALTH & FAM LY 'ruELFARE
Counsel for the Respondent No.2: SRI c.RAVl FOR SRI A.PRI,BHAKAR RAO,

SC FOR KNRUHS

The Court made the lollowing: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.26227 of 2o24

ORDER; (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. Abdut Kabeer, learned counsel for the petitioners.

Mr. R.Nagarjuna Reddy, learned Assistant

Government Pleader for Health, Medical & Family Welfare

Department for respondent No. 1.

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as, 'the University') for respondent No.2

2. With the consent of the parties, the matter is

heard finally

3. In this writ petition, the petitioners inter alia

have prayed for the following relief:
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'For the reasons stated above, it is p -{'ec th rt
this Hon'b1e Court may be pleased to issue € n

appropriate writ, order or directic n. mo.e
par:icu1ar1y one in the nature of writ of nrarditmlrs
dec aring the action of the respondents p lrticr 1ar[y

the 2"d respondent in not considr.: ing tt.e
petjtioners request for online registrz tion frrr

adn rission into MBBS/BDS cours(_. u ndt:r
Man ragement Quota "C" (NRI) Categorl in nc:i.t
pha se of counseling for the academic yea: 2024-2-
as illega1, arbitrary, unconstitution al anrl
con;cquently direct the respondents to con;icltrr

and permit the petitioners to uploe rl o tlin,:
app ication for admission into MBBS/BI) S cc urs,3

und er Malagement Quota "C' (NRI) Car.r:gor . lc r
the academic year 2024-25 in next phas: of
cou rseling and pass such other order or (,rder s a.i

this Hon'ble Court may deem frt ald prolr:r ir thr:
circ rmstances of the case."

4 . Learned counsel for the petitic lterr s-.tbmitted

that inadvr:rtently the petitioners could l ot reg ister for

admission rtnder management quota "C" cilteg(,rv- i.e., NRI

category. Therefore, the University is not perrilil ting the

petitioners .o seek admission under Manag(rlrler t ()uota for

"C" (NRI) category. He further submitred t-rat the

petitioners )e granted liberty to submit a r(.1)rer,en t_ation to
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the University and the University be directed to decide the

said representation in a time bound marner.

5. Learned Standing Counsel for the University

submitted that the last date of registration

was 23.08.2024 and therea-fter, merit iist has been

prepared, which shall be published at the time of

indicating the web options. However, it is fairly submitted

by him that in case the petitioners submit a

representation, the same shail be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioners to submit a representation

before the University with regard to their grievance'

Needless to state that in case such a representation is

made, the University shall decide the same within a period

of two (2) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter'
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Misc:llaneous applications, if any pe.rding, shall

stand closcd. There shall be no order as t,l co{its.

//TRUE COPY//

SDI-C.F,RAVEEN KUMAR
ASISIS'I ANT REGISTRAR

, !C\ \t-
SEC'TION OFFICER

To

(
6.

PSK.
BSK

1.

2.

3.
4.

The Principal S acretary, tvledical and Health Family We,lfare , De rpartment,
Secretariat Builjings, Hyderabad, Stale of Telangana.
The Registrar, l(aloji Nararayana Rao University of Hezrlth {;ciences,
Warangal
One CC to SRI ABDUL KABEER, Advocate [OPUC]
Two CCs to GF FOR IVIEDICAL HEALTH & FAMILY V1/ELF \Rt::, High Court
for the State of Telangana, at Hyderabad. [OUT]
One CC to SRI A.PRABHAKAR RAO, SC FOR KNRUI-IS [OPLTC]
Two CD Copies
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CC TODAY
HIGH COURT

DATED:2110912024
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ORDER

WP.No.26227 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS.
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